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MR. CHAIRMAN: The hon. Member
may continue next time. We will now take

up Private Members' Business. Bills to be
introduced.

Shri Vishwanath Pratap Singh—absent.
Shri Murasoli Maran—absent.

Dr. Laxminarayan Pandeya--absent.

15.31 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
AMENDMENT BILL *

{AMENDMENT OF SECTIONS 3, 4 ETC]

SHRI C. K. CHANDRAPPAN (Telli-
cherry): 1 beg to move for leave to in-
troduce a Bill to amend the Banking Com-
panies {Acquisition and Transfer of Under-
takings) Act, 1970.

MR. CHAIRMAN : The question is:

“That leave be granted to imtroduce

a Bill to amend the Banking Companies

(Acquisition and Transfer of Undertak-
ings) Act, 1970,

The motion was adopted.

SHRI C. K. CHANDRAPPAN: I in-
troduce the Bill,
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